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Judgement

Ravi R. Tripathi, J.—The present petition is filed challenging the order below
exh.20 in Industrial Employment (Standing Order) No.2 of 1999 dated
22.3.2000. By the impugned order the Labour Court, Val sad, partly granted
Exh.20 filed by the petitioner-company and rejected exh.2 filed by the
respondent-union for the interim relief and fixed exh.1 - original application for
hearing on 27.3.2000. The learned advocate for the petitioner submitted that
under the provisions of Section 13A of the Industrial Employment (Standing
Order) Act, the Court has the power only to decide the questions regarding the
application or interpretation of the standing order and therefore as the
application stands, a copy of which is produced at Annexure-A, the same cannot
be entertained by the Labour Court.

2. Mr Clerk, learned advocate for the respondent-union, invited the attention of
the Court to the relevant portion of the order wherein it is stated that exh.51 -
application given by the Union stood decided by the decision on exh.20, which is
the application filed by the petitioner. He also submitted that on reading the
contents of Exh.52 (a copy of which is made available by the learned advocate
for the petitioner) it is clear that the question regarding the applicability of the
standing orders does arise. It is pointed out by the learned advocate for the
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petitioner that exh.52 is already granted and therefore the original application
will be decided as amended which will have a question of applicability of the
Standing Orders. In the result, the ground of challenge of petitioner does not
survive.

3. It is however clarified that it will be open for both the parties to make their
submissions on the original application amended as per order below exh.52 with
regard to jurisdiction of the Labour Court. Any observations made herein shall
have no effect on deciding the application on merits in accordance with law.

4. The present petition fails and the same is rejected. Ad interim relief granted
earlier stands vacated.
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